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 Learned Counsel submits that the application for early hearing 

is no longer relevant as the appeal, pertaining to suspension of their 

license, is now relegated to inconsequence by completion of the 



  C/86067/2020 
 
 
 
 
proceedings for revocation in July 2021. The application is, therefore, 

not being pressed. 

2. Accordingly, the application is rejected. As the suspension 

challenged in the corresponding appeal is now superceded by 

revocation, appeal no. C/86067/2020 stands dismissed. 

 

(Order pronounced in the open Court) 
 
 
 

  (Ajay Sharma)  
Member (Judicial) 

(C J Mathew)  
Member (Technical) 
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